
e-FIR No. 682/20
PS Madhu Vihar

U/s  379 IPC
06.10.2020

This  is  an  application  to  release  mobile  phone  make  OPPO  A5,  IMEI  no.
864199043001234  on  superdari  moved  on  behalf  of  applicant  Surinder  Singh  s/o
Kashmir Singh. 

Present : Ld. APP for the State. 

Counsel of applicant (through Webex). 

It  is  stated  by  the  applicant  that  he  is  registered/rightful  owner/AR  of  the
abovesaid property.  

Learned APP for State has submitted that he has no objection if  the mobile
phone is released to the registered owner in terms of judgment of Hon’ble High Court of Delhi
in  case  titled  “Manjeet  Singh  Vs  State”  in  CRL  MC  No.  4485/2013  and  CRL MA No.
16055/2013. ‘

Hon’ble High Court of Delhi in CRL MC No. 4485/2013 and CRL MA No.
16055/2013 case titled as ‘Manjeet Singh Vs. State’ has laid down detailed guidelines for
disposal of the case properties. In respect of release of mobile phone, Hon’ble Court has laid
down following guidelines:

“Vehicles involved in an offence may be released to the rightful owner after preparing
detailed panchnama, taking photographs of the vehicle, valuation report and a security bond.
The photographs of the vehicle should be attested and countersigned by the complainant,
accused as well as by the person to whom the custody is handed over. The production of the
vehicle should be insisted upon during the trial. The panchnama and photographs alongwith
he  valuation  report  should  suffice  for  the  purpose  of  evidence.  Return  of  vehicle  and
permission for sale thereof should be the general norm rather than the exception”. 

In the facts and circumstances of the case, mobile phone make OPPO A5, IMEI no.
864199043001234   is  directed  to  be  released  to  registered/rightful  owner  after
verification by IO,  if  impounded in the present  case and is not  required for  further
investigation   on the following conditions:-
(1) That the proper panchnama of the above said case property be prepared and same
would be read in evidence. 
(2) That the IO shall take the photographs of the abovesaid case property from all angles. 
(3) The  photographs  and  the  panchnama  be  countersigned  by  the  registered  owner,
accused and IO. 
(4) The photographs and panchnama be read in evidence and above vehicle is released
to registered owner absolutely. 
(5) The registered owner of the said case property is at liberty to dispose it off and this
order would not amount to any kind of restriction in his right to dispose it off.  

Applicant shall provide the superdarinama/ surety bond at the time of release of above
mentioned property of the amount to the satisfaction of IO/SHO concern. SHO/IO shall be at
liberty to file objection, if any qua release of abovesaid property on superdari within 24 hours
of passing this order. Application is disposed off. 

Copy of the order be given dasti to the applicant.

        (Anubhav Jain)
          MM-05/Shahdra/KKD Court                            
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State vs. Unknown
e-FIR No. 018373/20

PS. Jafrabad
U/s. 379 IPC

06.10.2020

Present: Ld. APP for the State.

Counsel for applicant. 

By way of present application, applicant has sought correction in

superdari dated 01.10.2020. It is stated that, vide order dated 01.10.2020, Ld.

Predecessor Court while allowing the superdari application of the applicant,

has  wrongly  mentioned  the  e-FIR  no.  018379/20  instead  of  e-FIR  no.

018373/20 

I have perused the record.

Considering the fact that same is typographical error,  e-FIR no.

018379/20 be read as e-FIR no. 018373/20 (instead of e-FIR no. 018379/20)

in superdari order dated 01.10.2020. Application disposed off accordingly.

(Anubhav Jain)        
MM/SHD/KKD Courts/ Delhi

06.10.2020           
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State vs. Unknown
e-FIR No. 021680/20

PS Madhu Vihar
U/s  379 IPC

06.10.2020
This  is  an  application  to  release  vehicle  no.  DL-6CQ-5691  (Maruti  Ciaz)  on

superdari moved on behalf of applicant Satya Devi s/o Lt. Sh. Shyam Sunder.  

Present : Ld. APP for the State. 

Counsel of applicant (through Webex). 

It  is  stated  by  the  applicant  that  he  is  registered/rightful  owner/AR  of  the
abovesaid property.  

Learned APP for State has submitted that he has no objection if the vehicle is
released to the registered owner in terms of judgment of Hon’ble High Court of Delhi in case
titled “Manjeet Singh Vs State” in CRL MC No. 4485/2013 and CRL MA No. 16055/2013. ‘

Hon’ble High Court of Delhi in CRL MC No. 4485/2013 and CRL MA No.
16055/2013 case titled as ‘Manjeet Singh Vs. State’ has laid down detailed guidelines for
disposal of the case properties. In respect of release of vehicle, Hon’ble Court has laid down
following guidelines:

“Vehicles involved in an offence may be released to the rightful owner after preparing
detailed panchnama, taking photographs of the vehicle, valuation report and a security bond.
The photographs of the vehicle should be attested and countersigned by the complainant,
accused as well as by the person to whom the custody is handed over. The production of the
vehicle should be insisted upon during the trial. The panchnama and photographs alongwith
he  valuation  report  should  suffice  for  the  purpose  of  evidence.  Return  of  vehicle  and
permission for sale thereof should be the general norm rather than the exception”. 

In  the  facts  and  circumstances  of  the  case,  vehicle  bearing  No.    DL-6CQ-5691
(Maruti Ciaz)   is directed to be released to registered/rightful owner after verification by
IO, if impounded in the present case and is not required for further investigation   on the
following conditions:-
(1) That the proper panchnama of the above said case property be prepared and same
would be read in evidence. 
(2) That the IO shall take the photographs of the abovesaid case property from all angles
including its chasis and engine number. 
(3) The  photographs  and  the  panchnama  be  countersigned  by  the  registered  owner,
accused and IO. 
(4) The photographs and panchnama be read in evidence and above vehicle is released
to registered owner absolutely. 
(5) The registered owner of the said case property is at liberty to dispose it off and this
order would not amount to any kind of restriction in his right to dispose it off.  

Applicant shall provide the superdarinama/ surety bond at the time of release of above
mentioned property of the amount to the satisfaction of IO/SHO concern. SHO/IO shall be at
liberty to file objection, if any qua release of abovesaid property on superdari within 24 hours
of passing this order. Application is disposed off. 

Copy of the order be given dasti to the applicant.

        (Anubhav Jain)
          MM-05/Shahdra/KKD Court                            
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FIR No. 45/20
PS Madhu Vihar

U/s  279/337 IPC
06.10.2020

This is an application to release vehicle no. DL-7SCB-4506 on superdari moved
on behalf of applicant Jitender s/o Kushalpal Singh. 

Present : Ld. APP for the State. 

Counsel of applicant (through Webex). 

It  is  stated  by  the  applicant  that  he  is  registered/rightful  owner/AR  of  the
abovesaid property.  

Learned APP for State has submitted that he has no objection if the vehicle is
released to the registered owner in terms of judgment of Hon’ble High Court of Delhi in case
titled “Manjeet Singh Vs State” in CRL MC No. 4485/2013 and CRL MA No. 16055/2013. ‘

Hon’ble High Court of Delhi in CRL MC No. 4485/2013 and CRL MA No.
16055/2013 case titled as ‘Manjeet Singh Vs. State’ has laid down detailed guidelines for
disposal of the case properties. In respect of release of vehicle, Hon’ble Court has laid down
following guidelines:

“Vehicles involved in an offence may be released to the rightful owner after preparing
detailed panchnama, taking photographs of the vehicle, valuation report and a security bond.
The photographs of the vehicle should be attested and countersigned by the complainant,
accused as well as by the person to whom the custody is handed over. The production of the
vehicle should be insisted upon during the trial. The panchnama and photographs alongwith
he  valuation  report  should  suffice  for  the  purpose  of  evidence.  Return  of  vehicle  and
permission for sale thereof should be the general norm rather than the exception”. 

In the facts and circumstances of the case,  vehicle bearing No.    DL-7SCB-4506   is
directed  to  be  released  to  registered/rightful  owner  after  verification  by  IO,  if
impounded in  the present  case and is  not  required for  further  investigation   on  the
following conditions:-
(1) That the proper panchnama of the above said case property be prepared and same
would be read in evidence. 
(2) That the IO shall take the photographs of the abovesaid case property from all angles
including its chasis and engine number. 
(3) The  photographs  and  the  panchnama  be  countersigned  by  the  registered  owner,
accused and IO. 
(4) The photographs and panchnama be read in evidence and above vehicle is released
to registered owner absolutely. 
(5) The registered owner of the said case property is at liberty to dispose it off and this
order would not amount to any kind of restriction in his right to dispose it off.  

Applicant shall provide the superdarinama/ surety bond at the time of release of above
mentioned property of the amount to the satisfaction of IO/SHO concern. SHO/IO shall be at
liberty to file objection, if any qua release of abovesaid property on superdari within 24 hours
of passing this order. Application is disposed off. 

Copy of the order be given dasti to the applicant.

        (Anubhav Jain)
          MM-05/Shahdra/KKD Court                            

06.10.2020
ANUBHAV
JAIN

Digitally
signed by
ANUBHAV
JAIN
Date:
2020.10.06
21:50:38 -
0400



FIR No. 110/19
PS. Madhu Vihar

U/s. 379 IPC
06.10.2020

Present:  Ld. APP for the State.
Ld. Counsel for applicant.

An application for cancellation of superdarinama of vehicle No. PB-

11BG-5253 has been filed on behalf of the applicant/complainant.

Heard. Report of the IO is perused.

IO/SHO is  directed to  conduct  the panchanama,  videography of

vehicle bearing no. PB-11BG-5253 as per decision of Hon'ble High Court of

Delhi in Manjeet Singh Vs. State and file a report before the court.

Superdar is also directed to cooperate with IO for conducting the

panchanama, videography of the said vehicles.

In  view  of  the  above,  and  after  completion  of  the  above  said

formalities,  superdarinama  is  cancelled.  Superdar  is  discharged.

Superdar/registered  owner  is  at   liberty  to  sell  the  vehicle.  Application  is

accordingly disposed off.

Copy of this order be given dasti to the applicant.

(Anubhav Jain)        
MM/SHD/KKD Courts/ Delhi

06.10.2020           ANUBHAV
JAIN

Digitally
signed by
ANUBHAV
JAIN
Date:
2020.10.06
21:50:16 -
0400



State vs. Chandan Kumar Singh & ors. 
FIR No. 578/15

PS. Madhu Vihar
U/s. 420/120B IPC

06.10.2020

Present: Ld. APP for the State.

None for applicant. 

An application seeking submission of investigation report / charge-

sheet moved on behalf of applicant / complainant. 

Despite  repeated  calls,  call  not  received  by  the  counsel  for

complainant/ applicant. 

Status report  filed  by the IO.  Copy of  complainant  retained on

record. 

In view of the same, to come up for further report on 15.10.2020.

IO is directed to appear in person for NDOH. 

(Anubhav Jain)        
MM/SHD/KKD Courts/ Delhi

06.10.2020           
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State vs. Faeem s/o Mushtaq Ahmad

FIR No. 0584/19
PS. Jafrabad

U/s. 379/356/411/34 IPC
06.10.2020

Present: Ld. APP for the State.

Counsel for applicant / accused Faeem (in muffle case) 

alongwith accused. 

An  application  seeking  surrender  cum  bail  of  the  accused

namely Faeem has been moved. 

After interrogation by the IO, an application seeking JC of the

accused Faeem has been moved by the IO. 

On the other  hand,  a bail  application of  accused Faeem is

already moved by counsel of accused Faeem.  

As per  the allegations levelled,  on 13.10.2019 two persons

snatched the mobile of the complainant, of which one was arrested at the

spot while the other accused fled away from the spot. 

In the present case, it has been informed by the IO that co-

accused Mohd.  Shan who was arrested  at  the  spot,  in  his  disclosure

statement  has  stated  that  applicant  /  accused  namely  Faeem  was

involved with him in the abovesaid crime.  It is further stated that one day

PC of  Mohd.  Shan was obtained and he took the IO to the house of

applicant/ accused Faeem, however Faeem was not found. 

It is further stated by the IO that since thereafter applicant /

accused is trying to evade the arrest.  It is further stated that NBW were

already issued by the court against the applicant / accused.  It is further

stated  that  the  present  matter  was  well  within  the  knowledge  of  the

applicant / accused as he applied for anticipatory bail before the Ld. 
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Sessions Court and same was dismissed vide order dated 21.11.2019.  It

is  further  argued  that  the  custody  of  the  accused/  applicant  is  also

required for  further investigation /  TIP proceedings. It  is  further argued

that there is a possibility that accused might fled away, if released on bail.

It is further stated by the IO that accused / applicant is a habitual offender

and his previous involvement in about 10 other serious matters. 

On  the  other  hand,  it  is  argued  by  Ld.  Counsel  for  the

applicant  /  accused  that  an  application  dated  23.10.2019  has  already

been moved before the DCP concerned, by mother of the accused Faeem

wherein she has already stated that IO has already taken the photographs

of  the applicant  /  accused from the mobile  phone of  the sister  of  the

applicant / accused namely Nagma and as such no fruit ful purpose will

be achieve by getting conducting the TIP proceedings.  It is further argued

that the co-accused was already granted bail in the present matter and

charge-sheet has already been filled.  It is further argued that recovery is

already effected in the present matter and accused is not required for any

custodial interrogation. It is further argued that there are no allegations

that  accused /  applicant  has  threaten  the  complainant  in  any  manner

during the said period.  

I have considered the argument and perused the case file.  

As per the case, the offence is stated to have been committed

on 13.10.2019 when one of the co-accused was arrested at the spot itself

while other managed to flee on the spot.  It  is clear that since thereafter

applicant / accused Faeem has been evading arrest and his application

for  anticipatory  bail  has  already  been  dismissed.  Further,  the  charge-

sheet  has  already  been  filed  qua  co-accused  Mohd.  Shan  and

investigation qua the present applicant / accused is still pending.  
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Considering the fact that investigation qua the present accused is

still pending, he has already trying to evade arrest, accused has never

join the investigation, his anticipatory bail was already dismissed and he

has previous involvement in several other serious matter, I do not find any

ground to grant bail  to accused /  applicant Faeem at this stage.  Bail

application disposed off accordingly. 

In  view  of  the  fact  discussed  above,  applicant  /  accused

Faeem sent to JC in the present matter. 

Copy of the order be given dasti as prayed. 

(Anubhav Jain)        
MM/SHD/KKD Courts/ Delhi

06.10.2020           

ANUBHAV
JAIN
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signed by
ANUBHAV
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Date:
2020.10.06
21:51:16 -0400



State vs. Faisal 
FIR No. 418/20

PS. Jafrabad
U/s. 365/342/323/34 IPC

06.10.2020

Present: Ld. APP for the State.

Counsel for applicant / accused. 

IO in person. 

An  application  seeking  grant  of  bail  moved  on  behalf  of

accused Faisal. 

Part arguments heard. 

To come up for further arguments on 07.10.2020.

(Anubhav Jain)        
MM/SHD/KKD Courts/ Delhi

06.10.2020           
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State vs. Faizan s/o Mohd. Hasnain
e-FIR No. 20187/20

PS. Jafrabad
U/s. 379/411/34 IPC

06.10.2020
Present order shall dispose off the bail application of accused Faizan s/o

Mohd. Hasnain. 

Present: Ld. APP for State.

Ld. Counsel for applicant. 

It is argued by counsel for accused that accused is in custody since

31.08.2020. It is further stated that accused has falsely implicated in this case. It is

further stated that nothing has been recovered from the possession of accused.  It

is further stated that accused is not required for custodial interrogation and that

accused may be released on bail.

In reply thereof, it is stated by the IO that accused was arrested by PS

Seelampur and stolen vehicle was recovered from the possession of accused. It is

further stated that if accused released on bail, he may jump the bail. 

Heard  the  arguments  through VC and perused the  record  received

through E-mail. 

Considering  the  fact  that  accused  is  in  JC  since  31.08.2020  and

recovery has already been effected. Further, in view of the ongoing Covid pandemic

conclusion of trial may take some time. In view of the same, no fruitful purpose will

be achieved by keeping the accused in custody.  In view of  the same, accused

Faizan s/o Mohd. Hasnain  be released on bail, subject to furnishing of bail bond

and one surety for a sum of Rs. 10,000/-. 

Application is disposed off accordingly. 

(Anubhav Jain)        
MM/SHD/KKD Courts/ Delhi

06.10.2020           
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